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When the matter, cm6 up f.r heari 
Hr. 8K. SingM learned cSun2ei for the 

appitcant aumits that he wauld like to 
make same c.rrecti.n in the relies 
p.rti.n. Let it be dene. The learned 
c.unei for the applicant will file 
separate H.?* 

issue n.tice on the esp.ndents, 
OPost the matter on 29*3*0 

Vjce-Charman 

CW'A 	 .b 

1 



29.3.2006 	In view of the order passe\ 
H.P. No.26/06 applicant is dirt 
to carry out the correction in 
O.A. within a week. 

Mr.G.Baishya, learned Sr.C.G 
su1its that he requires six week 
time to file written statement. L 
it be done, post on 12.5.20b6. 

bb 

12.5.2006 	Mr..Baishya. learned $r.C.o. 
for the respondents submits that he 
would like to have three more 'eeks 
time to tile reply statement. Let it 
be done, poet on 9.6.2006. No turthe 
time will be granted to thp reaponden 
to tile reply statement. f 

Vice..Chairman 
bb 	* 

9.6.2006 	None tor the applicant. Mr.G. 
Baishyaxi learned 8rC.G.3.C& has file 
reply statement today. Registry is 
d4rected to receive the same if it is 
otherwise $n ordere 

post on 30.6.2006* in the meenti 
applicant may file rejoinder, if any. 

Vice-Chairma. 
bb 

30.06.2006 Learned counsel fr the applicant 
submitted that he has aizeady filed rej 
inder. Let it be brought on record if 
it is otherwise in order. 

Post on 2.07.2 006. 
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O.A.47/20O 

• 	 207.20c 	Post on 08.08.200 before the 

1; 	
Division *ench in the heqrJng list. 
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I 	I 8.8..2066 	Counsel ror the applicant is not 
prent• post before the no Djyjsjo. 
Bench. 
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'1 	I .•, 	 . Meber (A) 	 Vice-Chairmar 
bb 

• .L, - 	. . - 	' 	' 	 j .307 	It appears that in the cause list 

	

• ., 	 - 	the names of the Advocates are wrongly 
hown. The counsel r or the app? Ic ant 

-. 	- 	not present. 
•... . .: 	 post betore next DiviSiOn Bench. 

c.e 
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12.3,07, 	post the matter on 23.7 
 

Member 	 Vice-chairman 
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20.03.2007 	The learned counsel for the 

applicant is not present. Post the 
'.4 • matter on 22.03.07. 

Member 	. 	Vice-Chairman 

I 	 -nkin ' 

- 
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22.3.07When the matter came up for 

• 	 heaiing counsel for he applicant is 
absent. 

• 	:•,. 	, 	. 	. 	The. '  applicant 	as provisIonally 
.apointed as E D Packe cum Mail Peon. 

He was called for to'apear in the E D A 

Group D officials departmental 

examination but he ws not selected. 

Aggrieved by the same Llection he filed 
this O.A for setting, as4e and quashing' 

the selection dated 23.1006 and also for a 
'direction to the respoi4nts to consider 

the case of the 'applicant or promotion to 
the post of E D A 

• 	. 	..• 	 . 	. 	 There are four 'Advocates for the 
applicant in record. 1.{r G.Baishya., 

learned Sr. C.G.S.0 is present for jhe 

respondents. From the docket sheet' it, 

c , ' appears that: on 20.3.07 lo flobody' was 

aprd for the 'appliçt. The case' is 

finally fixed for hearing Lday. Neit1er 

the applicant noi any onef his counsel is 

dr 
• 	, 	presnt. It 4s found that the applicant is 

• 	' ' 	' 	 ' 	, 	not interested to pursue hi case 
The 

0 A is accordingly dismissed 
• for default. 

Ll 
Member(A) 	. 
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O.A. No. 4o1 2006 

Notes of the Registry 	 Order of the Tribunal 

25.05.2007 
	

In view of the order passed. in 

M.P.45/2007 the O.A. is restored to file. 

Post the case on 19.4.2007. 

Vice-Chairman o_ 
WtaJ'F 

f?.t4 
l'.Qt9li- 	10.7. 

Ibbi 

/bb/ 
j9.6 07, 	p*t the rnitter on 

im 
	 Vic e - Chi i.nn an 

Le 	the case be posted on 

20.07.20 7 and thereafter matter will be 

posted I r hearing before the next Division 

Bench. 

Vice-Chairman 

20.7.2007 
	

Since the Division Bench is not 

available post the matter tentatively on 

8.8.2007 thereafter matter will be posted 

before the next Division Bench. 

Vice-Chairman 

• 

I 6 / 

/bb/ 

30.8 .200 7 Let the case be posted before the 

next Division Bench for hearing on top 

priority. I 
Vice-Chairman 
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Mr SL Singha learned Counsel 
appearing for the AppIcaffl; is present. Mr 
G. Baishya, learned St. Stauding Counsel 
for the Union of India, is also present. in 
this case Rejoinder has been flied by the 
Applicant, wherein very important/new 
points have been raised. 
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In the aforesaid premises1  learned 

Counsel for the Applicant undertakes to ifie 

10 copies of the Rejoiner in the Registry in 

course of the day. 

• 	Registry to se9d copies of this 

Rejoinder to each of th Respondents in the 

addresses given in the O.A. (at the cost of 

the .Applicant and the Respondents should 
file their reply to the l dRejtiiderly 
27.06.2008. Mr S.K. Singha, learned 

Counsel appearing fr the Applicant, 
undertakes to supply required postage and 
envelopes for service of the copies of the 
RejoInder on the Aespondents by day after 

tomorrow. 

While filing reply to the Rejoinder, 
the Respondents (Ofcia1 Respondents) 
should cause production of the connected 
departmental file for p ep sat of th e Benc. 

Send copies of this order to the 

Applicant and to the flespondents& the 
addresses given in the D.A.and free copies 
of this order be also supplied to Mr S.K. 
Singha, learned Counsel for the Applicant 1  
and Mr G. Baishya, learned Sr. Standing 
Counsel for the Union of India. 

Call this matter or 27.06.2008. 

(Kb ushiram) 	(M.R. Mo, anty 
Member 	Vice-Chairman 
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27.06.08 	Mr S.K.Singh, learned counsel for 

the Applicant is present. None appears 
for the Respondents. 

Call this matter on 04.07.2008 for 
hearing. 

t_ cy.1J, 
(M. R. Mohanty) 
Vice- Chairman 

pg 

04.07.2008 
	

None appears for the Applicant nor the 

Applicant is present. Mr.G:.Baishya, learned Sr. 

C.G.S.C. is on accommodation. 

ln the aforesaid prem ises, call this matter _ 	.. 	on 22.08.2008 for final hearing/disposal. 

-' c-c- 
v/ 	

(R.C.Pnda) 
	

(M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 
/bb/ 

- - 22 ,08.200 .-iJMt 
Counsel appearing for the Applicant, and 
Mr G. Baishya, learned Sr. Standing 
Counsel for the:.Uniqn of.india. Jt is stated 

JcO2-°I 	 in para 6 of the writt statement that the I;z
Applicant appeared in a written test that 
was conducted on 09.10.2005 with Roil 
No.12-65/05 and, that he could not come 

out successful in the said earnination and 

that selected candidates 1  on the basis of 

their merit,,were given pr motionai benefit;. 

How much of,percentage of marks that was 

secured by the Applicant in the said written 

test has not been disclosed by the 
Respondents. It has also not: been disclosed 

as to hçw much of marks was secured by 

Mr Haren Bhuyan, who was granted 
promotion/appointment; to the post of 
Postman from out of the quote of outsiders 
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CA 
(se&orfty-cu.m 4itness). The Respondents 

in the aforesaid premises the 
Respondents are called upon to cause 
production of all details transparently to 
show as to why the Applicant (wh(:? alleges-
to be senior than U-je aforesaid Haren 
Bhuyan) was not gtanted promotion/ 
appointment and as to how and why said 
Haren Bhuy1 was granted promotion/ 

appointment as Postman. Transparent 
details should be provided in writing 
aiongwith supporting mteria)s by the next 
date. 

, C _ 

, 

,ie• 
I 
	of - 

have also not disclosed as to whether the said Haren 
.Bhnyan appeared in that written lest and 
got: quell fled to get the 
promotion/appomtment in questton. 

c 

' 

Call this matter on 15O200 

Send copies of this order to the 
Respondents at the addresses given in the 
O,A. and free copies of the order be 
supplied to the learned Counsel for the 
i arties. 

(Khush n-am) 	(MR, Mohanty) 
Mernber(A) 	Vice-Chairman 

n km 
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15.09.2008 	Heard 	Mr S. K. singha learned 

counsel appearing for theApplicant and 

Mr . G.Baishya, learned Sr. Standing 

counsel appearing for the UnIôii of India. 

Perused the rnaterial pkced on record. 

•Mr Baishya has produed the result 

sheet and copies of the minutes of the 

proceeding which are tln on record. 

Hearing concluded. 

For the reasons recorded separately 

this O.A. stands disposed of. 

	

(Au s -arm 	 .R.hanr) 

	

Member(A) 	. ,. 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH 

•.flSS•••Ss• 

Original Application Nos. 47 of 2006. 

DATE OF DECISION: 15-09 -2008. 

Sri Ajit Chandra Deka 

MrS.K.Singha 
......•• ...........••.•••• •.......•.•••••• ........Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 

Mr. G. Baisbya, Sr. C.G.S.C. 
.Advocate for the 

Respondent/s 

['I.) z 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATiVE 

Whether reporters of local newspapers may be allowed to 
see the judgment? 	 Yes CWd 

Whether to be referred to the Reporter or not? Yes/Jc 

Whether their Lordships wish to see the fair copy of the 
judgment? 

46-Chan / MejAF 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 47/2()06. 

Dateof Order :This the 15th Day of September, 2008. 

TUE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

Sri Ajit Chandra Deka, 
8/0 Late Chandra Kanta Deka, 
G.D.S. Packer, 
Working in Routa Sub Post Office, 
Resident of Viii. - Bhellapara, 
P.O. Routa, 
District - Darrang, Assam. 	 licant 

By Advocate Shri S.K. Singha 

- Versus - 

Union of Jndia, 
represented by the Secretary 

• 	to the Govt. of India, 
Postal Deartnient, New Delhi- 1. 

The Chief Postmaster General, 
Meghdoot Bhawan, 

• 	Pan Bazar, Guwahafi 1. 

The Post Master General, 
Assam Circle, 
P.O. Dibrugarh, 
Dist. Dibrugarli, Assarn 

The Superintendent of Post Offices, 
Darrang Division, Tezpur, 
P.O. Tezpur, 
Dist. Somtpur, Assain. 

Sri Gokiil Chandra Medhi (APS) 
P.O. Tezpur, 
Dist, Somtpur, Assam. 

Mrs Karabi Saikia Baruah, 
P.O. Dubia, 
Dist. Sonitpur, Assam 

Sri Tarun K'umar Das Choudhury. 
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P.O. Balijuri, 
Dist. Sonitpur, Assani. 

Sri Sachin Tanti, 
P.O. Dhekiajuli, 
Dist. Sonitpur, Assam. 

Sri Akan Rabba, 
P.O. Bhekulikanda, 
Via - Kaligaon, 
Dist. Odalguri, (B.T.C) 

Sri Harn Bhuyan, 
Balijuri Branch Office, 
P.O. Balijuri, 
Dist. Somtpur, Assarn 	 Respondents 

By Advocate Shri G.Baishya, Sr.C.G.S.0 

RD ER (ORAL) 

1 1S!J1] 1 81T.MVIN X I 51kyjI Doi 'j 

The Applicant was appointed as E D Packer-cum-Mail Peon 

in 1985. On 30.09.2005 be was called to appear in the Departmental 

Examination to be held on 09.102005 for considering Extra 

Departmental Agents and Departmental Group D Officials to go on 

promotion to the cadre of Postman. The Applicant appeared in the said 

Examination and the select list was published on 23.01.2006 which did 

not have his name. The Applicant filed representation before (Thief 

Postmaster General at Meghdoot Bhawan/Guwahati for cancellation of 

the impugned select 'list dated 23.01.2006. Without hearing from the 

C.P.M.G, the instant Original Application has been ified to seek the 

following reliefs : 

"The Respondents may be directed to set aside and 
quash 	the 	impugned 	Selection 	List 
No.SP/ConlPostrnan 	Examiiiationl2005 	dtd 
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23.0 1.2006 and also be pleased to direct the 
Respondents to consider the case of the Applicant for 
promotion in the post of Postman under the 
Respondents." 

The Respondents ified a written statement; wherein they 

have disclosed that the Applicant appeard in the Postman 

Examination (written test) on 9.10.2005 and no interview in the 

manner of viva voce was conducted during the selection process. The 

Respondents also stated that the merit is the sole,criteria for promotion 

of GDS to the cadre of Postman. No weightage wis given for his longer 

service and experience in GDS and selectioi was made as per 

departmental. rules. The Applicant's case was rejected as he could not 

come out successful in the postman examinatioii held on 09.10.2005. 

The mala Me, arbitrariness or any illegality in selection process has 

been vehemently denied by the Respondents. 

The Applicant in his rejoinder stated that Respondent 

No.10 Shri Haren Bhuyan was selected for promotion to the post of 

Postman in violation of the departmental rules and in violation of the 

principles of natural justice. The Applicant has cliirned that he has put 

in 15 years of service with the department and be fulfills the eligibility 

criteria for promotion. The applicant also alleged that Respondent 

No.10 is a choicest candidate of some of the Respondents for promotion' 

to the post of Postman in spite of the fact that he is junior to Applicant 

which violates the legitimate expectation of the Applicant. 

We have heard Mr S.K.Siiigha, learned counsel appearing 

for the Applicant and Mr G. Baishya, learned Sr. Standing counsel 

appearing, for the official respondents. Learned counsel for the 

4. 
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• Applicant stated that Respondent No.10 did not appear in the said 

examination and still he was selected; which makes the selection debor 

the rules and/eIection process and violative of principles of natural 

justice. Mr G.Baishya, learned Sr. Standing counsel foz' the 

Respondents has stated that there was no interview for the selection 

and he submitted copy of the EDA Conduct and Service Rules along 

with his written statement, wherein Section VIII relates to promotion 

prospects under the heading of "Filling up vacancies of PostmenlVillage 

Postmen/Mail Guard?; the relevant portion of the said rule is 

reproduced as under :- 

'(i) The existing method of recruitment to 50% of 
vacancies in the cadre of Postmen/Village Postmen by 
promotion of Group I)' officials, who qualify in the 
test will continue. 
(ii) The remaining 50% of the vacancies, which are for 
outsiders' quota and are, filled in from amongst the 
El) Agents, should be further divided into two halves. 
One half of the 50% of the vacancies will be filled in 
from amongst ED Agents who have put in three years 
(now fve years) regular service and are within the 
age limit on the basis of merit in the examination. 

• The remaining half of the 50% of the vacancies will 
• be filled in, on the basis of length of service, from 

EDAs who have put in three years of regular service 
and are within the age limit and who qualify in the 
examination under this quota will be five times of the 
vacancies announced under this quota." 

He however, did not have any explanation as to how Shri Haren 

Bbuyan was selected as he did not appear in the selection test as per 

Annexure-3 to the written statement. 

5. 	Admittedly these 6 posts had to be filled up i.e. 2 were from 

outsidar and other 4 were from SC/ST as per recruitment rules cited 

above. Accordingly maximum 3 candidates could have been appointed 
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against the 6 vacancies. In the Vacancy circular for 2003-04 for the 

Examination that was held on. 8.10.2005 (Annekure4 to the written 

statement) the educational qualification for the post was as under : - 

"ED officials who were in service on 25.9.87 would be 
eligible to appear in the examination without 
obtaining matriculation certificate. But other ED 
officials who entered in service after 25.9.87 should. 
be  matriculate." 

Since selection of Respondent No.10 is neither according to 

the rules,nor he was allotted any Roll number, it makes the position 

clear that his selection is not according to procedure. Therefore, 

selection of Respondent No.10 (held on the basis of examination held on 

09.10.2005) is not sustaiiable and is set aside and quashed. 

Accordingly the matter is remitted back to the Respondents to examine 

the case of the Applicant afresh on merits and pass appropriate 

reasoned speaking orders in accordance with rules within a period of 2 

months from the date of receipt of a copy of this order. 

. With the above direction and observation, this O.A is 

disposed of. 

(KIIUSIRAM) 
ADMIMSTRATIVE MEMBER 

i 
C : F." V . 

I/pg/i 
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	Department of Posts India 

ziThkii 1T 	uI-i'e1 TF1T Li1.i1so1 1J,gI1c'l781  001 
I 	. 	,, 

i,_.---O'ffice of the Chief Postmaster General, Assam Circle, Guwahati-781 001 

No.Staffl7- 16/2005 
	

Dated at Guwahati the January 22, 2009 
SPEAKING ORDER 

The applicant Shri Ajit Chandra Deka, S/o Late Chandra Kanta Deka, resident of village. Bhellapara, 
P0- Routa, Dist.- Darrang (Assarn) has been working as GDS Packer in Routa Sub-Post Office since 1985. 

The examination for promotion to the cadre of Postman for the vacancies forthe year 2003 and 2004 
was held on 09.10.2005. ODS officials and the Group 'D' officials were eligible for appearing in the 
examination. Shri Deka applied for appearing in the examination and be was pl ermitted.Ao sit in the 
examination. Accordingly Shri Deka appeared in the examination but could not come out sticcessful. 

Being dissatisfied with the result of the Postman 9fiion held on 09.10.2005, Shri Ajit Chandra 
Deka moved CAT, Guwaháti and submitted his OA No.47/2006. He claimed that he did well in the writtentest 
held on 09.10.2005. But, he could not comeit successfliETalso. claiitted that 1e put 15 years valuable 
service to the Department and thereby he was eligible for promotion to the cadre of Pstman. But, he was not 
given promotion though he has completed 15 years continuous service in the Department. He also stated that 
Shri Haren Bhuyan was selected as Postman on seniority basis though he was junior to the applicant. 

On scrutiny of the official records, it is found that Shri Haren Bhuyan is not junior to Shri Ajit 
Chandra Deka as stated by him. But Shri Haren Bhuyan is senior to Shri Ajit Chandra Deka. Shri Haren 
Bhuyan was selected on seniority basis observing the prescribed Departmental rules and procedures. Hence, 
there is no violation of Departmental Rules in the selection of Shri Haren Bhuyan. 

On the above, the question of considering Shri Ajit Chandra beka for prmotion to the cadre of 
Postman on seniority bais does not arise. As such, the case of Shri Ajit Chandra Deka cannot be considered for 
promotion to the cadre of Postman. . 

(Pavan Kr. Singh) 
Director, Postal Services (HQ) 

O/o the Chief Postmaster General 
Assam Circle, Guwahati — 781 001 

Copy to 
1. 

 
 
 

Shri Ajit Chandra Deka, S/o Late Chandra Kanta Deka, GDS Pack 
vill- Bhellapara, P0- Routa, Dist.- Darrang (Assam) for information. 
The Registrar, CAT, Guwahati for information. 
Mr. S. K. Singha, Advocate, CAT, Guwahati for information. 
TheAPMG(Vig), Circle Office, Guwahati for information. 
The SPOs, Tezpur for information. 

Routa SO, resident of 

For Chief Pos6aster Geileral 
Assam Circle, Guwahati-781 001 
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The DPC meeting consisting the following members was held In the chamber of the SPOs-Tezpur on 04-01-0- 

1. Sri 3. B. BISWAS,SPOs-Tezpur (chairman) 
2. Sri B. R. Halder, SPOs-Nagaon (Member) 
3. Sri Z. Islam, Asstt.Director, Employment-Tezpur (Member 
4. Sri A. H. Laskar, SDE (T), Te2pur (Member) 

The following cases were placed before the DPC meeting: 

Sri Sisu Ram Das, GDS Stamp vendor, Rangapara 
Sri.Prarnod Pradhan, GDS MD/MC, Rampur DaimngE30 
Sri Haren Bhuyan,GDS MD, EsalijurI BO 
Sri Basant Saikia, GDS Pkr, l3indukuri SO 
5.rj Ghanashyam Das, GDS MC, Mall Bazar 130 
Sri Jagannath Deka, GDS MD, Kacharison BO 

The DPC has examined and considered the following case for promotion to Postman cadre: 
•1 

Sri Haren Bhuyan(OC), GDSMD-Balljuri BO, 	DOB - 31-10-55; 	DOE - 31-10-73(Re-fIxed 
w.e.f the date of attaining 18 years of age) 

The following cases has riot considered due to the reasons shown against each: 

Sri Sisu Ram Das 	- 	Due to refixatlon of seniority w.e.f 02-03-75, the date the official atáine 
18 years if age 

Sri Pramod Pradhan 

	

	DUe to refixatlon of seniority w.e.f 01-11-75, the date the official attaire 
18 years of age 

Sri Basanta Saikia, 	Being junior to Sri Haren Bhuyan. 

Sj'i Ghanashyam Das - •. 	------------------do--•------------- 

5. 	Sri Jagannath Deka 	------------------------ do--------------- 

(A.H. Laskar), 	 (Z. Islam), 
Member, 	 Member, 
SDE (T) 	 Asstt. Di rector, 

0/0 the GMTD, 	 Employment 
Tezpur 	 Tezpur 

CA 

;

- 

\ 	........ 
(B. F1IalderJ, 

Member, 
SPOs, Naaori 

I' 
'3. 

Is 
 

Ll 

(J.B. I 	a 
Chairman, 

SPOs-Tezpur 
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/ I 	 SEN .IO.RITY LIST OF..GRAMiN:DAK SEVAKS OF DAR,RANG DIVISION,TEZPUR 
-- 	 . 

no 
- 

. 	. 	. Name of the officials 
Educatio 

nal Commun Date of Date of . 
Designation Name of Office Name of account office 

Qualificat '' LJII UI ii if)' 

i1 riRàmeswar S.aimah VI OC 01 0348 1402.58 GDS MD Burha Dun, 
2 Sn Ghana Kt. Nath - OBC 300445 160558 GDS MD Johaman Thelamara 

n Nandeswar 	tx'-to -_____ OC 16t2 41 1010660  GOS MD Kamdewal Howãjan 
Sri La kheswar Baishya - OC 18 1042 02.61 GDS MD Kabirah I Kalaigaon - .L4 1  5 Md Samseruddjn X OC 01 0246 11611  62 GDS BPM Kurvanpukhun 1K P. Ghat 

...J Sri Kamal Baruah ' OBC 1911 41 I12 1262 GDS MD Mazuku&i Kaiaban  
7 Sn Khager' ChNam _____ OBC 070845 1090163 GDS MD Bapubheti Bthagzi 
8 Md.RUStOrr Au OC 20.08.44 .  .13_0263 GDS BPM Shantips.ithuri 
9 Sri Umeh BsLnaiary  ST 31.12.46 .0a63 GDS MC Goroibari UJgui 

10 Sri Naresw 	Kahta..  OC 06.02.42 123.07.63 GDS MC Buraha 	 XAJ  JF1 Sn Mohan Ch. Nath OBC jQ4A4 102.1263 
12965 

GOS MDLMC 
GDS MD 

AuIachoa 	1M 
Balijan 	fBarangaban Rr Sri Kameswar Gohain OBC 080442 

' 	13 Md Fad Haie 
Sri Rupendranath Talukdar  

_____ QC 01.03A. 5 10L03.66 GDSIAf) Khalrharnaj 	ji - 14 OC 260646 110566 GDS BPM Andheri hat 
- 

Durii 
.15 Sri:GhnaHLaaya. OC 01.07.44 01.07.66 GDS MC Gangamouthan Bcwuang 
16 Sri Tèp&z 	Bao IV  ST 01.01.51 	01.02.67 GDS MC Teliagaon Theiarnara 
17 Sri Tairnan Bagial ST 01.01.51 	101.02.67 GDS MC Silikhabari Theiarnara 
18 Md.IdriiA  00 02.03.50 	101.11.67 GOS MDTh4C Bherbherithl Kaign 
19 Sn Abhnarayan Sarmah Vii OC 311050 	10201 68 GDS MGR Jamugunhat Tezpur 
20 Sri Jà 	iiPatow X OC 01.03.48 	110.04.68 GDSB) gkurbari Tewur 

Sn Khangi Ram Deica  OBC 030442 01 0668 GDS MD/MO Palahgarh Tang1a 
22 Sri P.K.Sirgha.Réi OC 31.12:45 	j26.06.68 GDS PKR Khalihamari 	. Tezpur 
2. Sri Dahesr Baishya 	lix OC 	131.11.47 GDS 6PM 	I Dighirpar Pathorighat'E77 	-4 

a 

File m 	* t o 

CourtTht 
F, 

- 

Supdt. oFOSt ffices 
DstrnQ Dlvision;TOZPW 74 O 

-- 

/ 



I Sri t3h,  urnidhar Saikia LX OC .O4.51 1.71 008 	 IT BaIia Tezpur 
Sri Param Ch Nath OBC 27 0445 . 01.06.11 GOB MO Garukhut, 

Gingia 
Pathorighat 

Sipajhar 
Tezpur 
MagaIdoi 

55 Sri Sibanath Karmakar IX SC 15 01 52 010871 (3DSMD 
Sri Champa Ram Baruah  OBC 31.10.49 1801.7 Obs PKR 7 Sri Uma Kt Barman  OC 020255 260871 GDS MD Amban Harisinga 58 Sn Tek Bahadur Chetry OBC 150446 270871 (3DB [3PM NQ - 3Nalban 

Panibharal 
ootea 

Charali 59 Sri Atul Sarmah  OC 6T.03.46 01.09.71 ODS 8PM 
60 Sri Nabin Saikia OBC 01.04.48 01.09.71 GDS MD Panibharaf Charali 61 Sn Lalit Kalita  OC 07 08 52 08.10. 71_ DS PKR Tetenbar, Tezpur 62 Sri Bireh Saikia:  OBC . 10.02.63 17.11.71 ODS MC Lehugaon Charali., 

- 63 Sri Jagat Saikia  OBC 19095 25 11 71: GDS MD/MC Niz-So6tea Te2'pr 64 MdHabibur Rahman OC 004.51 16.12.71 0DB MD Chamuakhat KalaigaOn • 	65 Sri Promod Pradhan  sc 21.07.57 22.12.71 GDS MDIMC Rampur Darrang Bor9ang 66 Sri Sudhangshu Biswakarma  SC 0.09.49 04.01.72 GDSE3PM Batasipur DarrangPanbari 67 SriNirmaI.Baruah  O!30 ø401.72 0D8PKR Sipajhar Mangaldoi 68 SIi Gabriel Tanti  OBC 25.12.49 101'.72 GE)S MD N.K. Patgaon BaIpra 69 rvld;Abdul Khalegue OC 31.10.50 04.06 0 72 GQS 8PM Balabari Dhula 70 Sri Dasarath Saha OC 1110 5 10 08 72 00$ MD Ekarabari L61pulBazar 71 MdSamser Au OC 01 .Q7.53 21.0272 GD$ MD Khanadajan Sipajhar 72 Sri Bhupen Deka OE3C__-  010247 0107,72 GOS I3PM Ekrabari LaIpuI Bazar 73 Sri Hem CH Borah OBC 31 1054 1908 72 0DB MC Behali Tezpr 74 
. Sri Netra Bh.Chetry OC 23.11.54 12.O9.72 ODS 	MD Borgaon Thelarnara 75 Sri Kusum Sanga OBC 	. 18.09.47 19.09.72 GOB 8PM Mansiri Ghoramari Sri Haren Bhuyan OC 31,105 .0.09,72 ODS MD Bi'U!1 Naharbar4 • 	77 Sri .Bhabananda Deka 

. OBC 07.O,50 01.11.72. GDSb bä-Parbartia 	.Besseria 78 Sri Sanjit Kr. Dey 	. OBC 	. 20.07.53 02.12.72 GDS BPM . Daflagarh . Tetenbari 79 Sri Bipin Ch. Das OBC 104.54 26.02.73 ODS MGR Khoirabari 	' Mangaldoi 80 Sri Dolan Hazarika . 	 . 	 . OC 31.12.53 01 .03.73 GDS MD Haleswar Salonibari 81 SriBidya Pd. Kumar 	• . OC 12.02.53 18.03.73 0DB 8PM Hoograjuli 	• Mazbat 

- 

.. ~J-q )' 	 File 	Co'rt 

9V-i9 °°l  
Su'pdt. of Post Offices 

Oàrtaflg Divis0flT02P 784 001 

4 

rp 



	

Sri Sambar Boro 	ST 	01.12165 01.11,-84 GOS MD 	Batakuchi 	Harisinga ------ 

	

2 Sri Tapeswar Deka 	!LC 	Q_L 0160 01.1184 GDS BPM 	Howlimohanpur 	Mangaldoi 433 Sri Chena Kangori 	SC 	09.05.67 01 Q1 85 GDS MD 	Mezerufl_____ 	Darrang Panbari 

	

4 Sri Saharai Aind 	SC 	01 01 60 0'_01 85 008 MD 	KtiihaniatI 	Tezpur 

	

35 Sn Lachit Bania 	SC 	OT 05 63 01 01 85 GDS MD 	Jta 	Becleti 436 Sri Dibakar Borah 	OBC 	21_0965 01 01 85 GDS MC  SiTg21u 	Gohpur 

	

- 437 Sri Arabinda Das 	SC 	0 1. 06.54 07 01 85 GDS MGR Lokra 	 Tezpur 438 Md Mannas Au 	OC 	60 ?.LQ MS GDS MD/MC Fatasimalugaon 	Sirajuli 439 Md Iman Alt 	OC 	OL018 j1 MS GDSMC Rangagora DarranDhekiuIi 440 Sn Basudev Balshya 	OC 	2401 MS ODS MGR Hatiarh 	Mangd.o  441 Sri Sishir Kumar Sararlia 	ST 	0903 53 01 0285 ODS MD 	Silikhabarl 	1 helamra 442 Sri Budha Ram Hansi 	 02 0753 2602 85 GOS MC 	Gormara 	Dhekiajuli 443 Md Abdul Salam  	01 0256 2802 85 GbSS1V 	 Margaldoi 444 Md. Rafigul Islam 	OC 	01.01,70 28.02.85 GDS MD/MC Aminapara 	Dalgaon 445 Sri Khemraj Subba 	OC 	181071 2802 85 GPS MC 	Batakuchi 	Ilarisinga 44 Sri DulaiChandra Nath 	HSI..0 	OBO 	Q6Q5I59 0tQ385 QIS BPM 	Gahtua 	Thelamara 447 Sri Kumud Borah 	OBC 	051f2 01,0385 008 PKR 	Gingia 	Tezpi 448 Sri Bijaya Hazarika 	HSLC 	OCj1 L iQ3 86 GS BPM 	Garukhuti  449 Sri Pradeep Sil 	SC 	303,61 3103,85 008 PKR 	Dhula 	 Mangaldoi 450 Sil Bipin Chandra Boro 	HSLC 	ST 	01.08150 01.04.85 GDS BPM 	Khelmatl Bazar 	E3alipara 451 Smt. Anu Goswamj 	HSLC 	OC 	01 46O 01.04.85 ODS [3PM 	Nandikeswar 	Jamgurihat 452 Smt Purnima Orang 	- HSLC 	§L_ ?i Q.UL 2885 008 8PM Sbomato 	Chariali 453 Sri Amrit Chandra Saharia 	OBC. 	.1.08.53 11.06.85 008 MD/MC Jaijali 	 Mangaldoi 454 Sri Suréndra Sahu 	QB(;I 	23.053 01.07.85. ODS MD 	- Bgang 	Tpu 455 Sri Subhash Sil 	SC 	2406 62 1007 85 008 MC 	Rawanmukh 	Howajan 456 LLMphan ChandraSama HSLC 	OC 	02 1Q51 	 QOS 6PM 	I-jajswar 	SalonibarL_ 457 Sri Chandra Nohatià 	____ QB_•  Q0JQ_ O1,09M5 00$_PKR 	Howajan 	Tpur 6458 Sri Ajit Déka '/ 	— __. OBC 	 . O1Q9.85 ODS PKR 	Rowta 	- Mangaldoi- 

	

459 Sri Cheniram Boráh 	OC 	30.0a62, 29.85 GDS PKR 	Ketekibari 	Tepur 

EoLr10n\ø 	
M'3 

'(1 	 (t,, 	 , 4Supdtto

__ 

 Offices - 	 - 	
. 	 Dan-ang Division;Tezpur- 784 001  
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GJWAHAT I BENG 

Qriginal ipp3icatiOfl  

1. a) Name of the App ii cant i... A 	1) 

b) aespondarts:.Uni0fl of India & Ors. 
c No. of .pplisant(S)" 

2.' Is the app1icatOfl is the proper forms- Yes 

3, Whether name & descriptiOfland address of the all the papers boen 

furnished in cause tit12 	Yes / N,pT 
Has the application been duly sigi'ed and verified — Yes 

Have the óopies duly signed :— Yesp( 
- 	-- 	.c414 

Have sufficient number of copiqs of the appJ.1Ca10fl De1L 

Whether all the annoxure Pttb. 	a ithpleade :— Yes/O. 

Whether ølth tan!atôfl of ducornQflt 	in the Langtg Yas/, '. 

s the application is in time 	Yes! 

*sthe Vokatlatflama/M0m0  of appearance/ tth0 sat.On is .1ed:YesiN& 

Is th pp1icatiofl by IP4'o/fot 
- 	a 	 pfl 

Has the i application 	s ma1tanaD. 	L 

fled-' Yes/ 
Has th Impugned order original duly attstOd been 

H3s the legible copies of the anneXUrca duly attested filedYOS/,Ø 

Has the Index of the ducoments been filed allvailabla :-Yes/% 

Has the required numbOr of envoloped bearing full addreSS of the 

respondants been filed:- Y/ Wp' 
jtem 17 of the formYe5 

Has the declat3tiofl as reiuir,d"bY 

hether the reliaf sough for arises out of the Single 	Yes,' N6. 

Whether intorim relief is prayed for : 	YeS/ IN6. ,  
is it Suppoirted :_YeSNc5 

Is casC of Condonation of deloy is filed 
Bensh: 

.'hether this Case can be heard 	ç $ n 	a-4jenWDtVi5 i0n 

4ny other pointd - 
ia1 of thrutmy G1erk 

Result of the Scrutiny with nit  
2fl&-  

SEGrial crcfl 
	 \ErY BEGIW4 

:Yes/4'o. 
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17. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GUWAHATI 

ORIGINAL APPLICATION No. L1 	/2005 

Sri Ajit Chandra Deka 	 Applicant 

-Versus- 

The Union of India & others. 	Respondents 

INDEX OF PAPERS 

SI. No. 	 Name of Papers. 	 Page No. 

 Petition  

 Verification I ? 

 Annexure - A 14 - 
 Annexure - B 
 Annexure - C 

 Annexure — D 2-4 

Filed by: 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GUWAHATI 

ORIGINAL APPLICATION No 	 /2005 

Sri Aj it Chandra Deka 	I Applicant 

-Versus- 

The Union of India & others 	Respondents 

LIST OF DATES AND SYNOPSYS 

27-06-1985 The petitioner was provisionally appointed as E D Packer —cum- 
Mail 
Peon. 

3 0-09-2005 The petitioner was called to appear in the Examination for 
promotion of E D A s (outsider) and Group D Officials (Depti) 
to the cadre of Postman to be held on 09-10-2005. 

• 	 09-10-2005 The petitioner appeared in the Examination at Tezpur centre. 

23-01-2006 Impugned Select List No. SP/ConlPostman Examination / 2005 	- 

dated 23-01-2006 was published. 

27-01-2006 The petitioner filed a representation before the Chief PostMaster 
• General, Meghdoot Bhawan, Pan. Bazar, Guwahati for cancellation 

of the impugned select list dated 23-0172006. 

'I 



S#.  

This original application is made for 

seekinq a direction from this Hon!bl e  Tribunal 

f o r giving a direction to the Respondent for 

setting aside and cuashing the impugned 

Selection List. No. SP!Con/Post.man Examination! 

2005 dated 23-01-2006 and also praying for. a 

direction to the respondents. to consider the 

case of the applicant for promotion to the post 

of E.D.A.under the Respondents.. 

Filed by 

(ikdvocate) 



Cz 

IN TIE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO. t7 OF 2006. 

BETWEEN 

Sri Ajit Chandra Deka, 

3/c' Late Chandra Kanta Deka, 

G.D.S. Packer 7  

Working in Routa Sub-post Office, 

Resident of Vi11.-Bheiapata, 

P.O.-Routa, 

Distrir.i-Darraflg, A55an. 

-Applicant. 

-AND-p 	H 

1 	Union of India, 

represented by the Seretary 

to the Government of India, 

Postal Department, New DelhiI. 



4 

2 

The Chief Post Master General, 

Meghdoot Bhawan, 

Pan Bazar, Gu4ahati-1. 

The Post Master General, 

• 	 ssaiu Circle 

P..O.-Dibrl3garh, 

Dist.-Dibrugaih, ssai 	- 

41 The Superintendent of Post Offices 

Darrang Division, Tezpur, 

• 	P.O. -Tezpur, 

Dist-Sonitpur, Assam 

51 Sri Gokil Chandra Medii 	PS) 

PO-Tzpur, 

Dist..-Sonitpur, Assarct 

Mrs. Karabi Saikia Baruah 

P.0.-Dubia, 

Dist. -Sonitpur, Assara 

Sri Tarun Kumar Das Choudhury 

P.0.-Balijuri, 

Dist.-Sonitpur, Assarn. 



- 	

, 

3 

-. 

Sri Sachin Tanti, 	lLL[LL  

P.O.-Dhekiajuli., 

• 	Dist..-Sonitpur, Asam. 

Sri. Akan Rabha, 	 'LI  

P.O-Bhekulikanda, 

• 	Via-Ka1.icaon, 	
* 

Dist.-Odalqui, (B.T.CJ, 

Sri Haren Bhuiyan, 

Balijuri Branch Office, 

P. 0.-Ba1ijuri, 

Dist - Soriitpur, Assart. 

-Respondents. 

DETAILS OF TE APPLICATION: 

1. PARTICULARS OF THE ORDER AGAINST WHIH THE 

APPLICATION IS MADE: 	• 

This application is iade against the 

Letter 1oSP/Ccn/Postrrian Exarnination/2005 

Dated 23-01-2006 issued by the. Suerin 

tendent of Post. -Offices, Darrang Divion., 

Tezpur -whereby he Superintendent has 

selected some fresh candidates withoU 	- 



considering the case of experinced candi 

dates. 

21 	31JRISDICTIO OF THE TRIBUNL 

The 	al.caflt declares 	that 	the 
o i  

ubject rctatter of the instant application is 

within the juristhCti0 	of 	he Hon'ble 

Tribunal. 

31 	LIMIT AT ION 

The applicant further declares that 

t h e application is within the limitatiOn period 

prescribed under Section 2t of the •kdni- 

strative Trihunl ct, 

41 	FACTS OF THE CASE: 

Facts of the case in brief are given 

below: 

Th 	- 

4.11 	
That your hurnble applicant is a 

citizen of India an I as such, he is entitled to 

aLl t h ee 
rights and privileges guaranteed under 

the Constitution of India. 



F cj 

H ..  
5. 

4.23 That your applicant begs to state that 

he was provisionally appointed as E D Packer- 

Curn-Mail Peon in Routa vide appoitment Order 

• 	 No. -1/Ajit Ch. 	Deka Dated 27-06-1985 	issued 

by the 	Sub-Divisional 	inspecto 	of 	Post 

Offices, Dhekiajuli 	Sub-Division, 	Dhekiajuli. 

The petitioner's date of appointment was given 

effect from 01-07-1985. 	. 	. 

• Annexure-k is the copy of appointment. . 

Other No. 	-1/jit Ch. 	Deka Dated .27- 

0.6-1985 	issued 	by 	the 	SuIt-Divisional 

Inspector of Post Offices, 	Dhekiajuli 

Sub-Division, 	Dhekiajuli. 

4.33 	That your applicant hgs to state that 

the Superintendent of Post. Off ics, Darr.ng 

- Division, Tezpur issued call letters. for 

Prootion of EDs (Ou tsider) 4ndl Group and 

Group D Officials (Depti'.) to the ca.re. of 

- Postman. The petitioner was also called for 

interview vide Letter No. EI-3/Postman Exarn/05 

date 30-09-2005. The ate of interview was 

fixed on. 09-10-05.. 

H 



6 	 - 

nnexure-B is the .copyofcall 1eter 

No. BI-3/Postmafl Exam/05 date 30-09 -

2005 issued by the superintendent of 

Post Offices, Darrang Division, Tezpur,  

4.41 	That your applicant begs to state that 

he appeared the aforesaid interview alongwith 

other incuuents and had done his best. But at 

the time of selection the Respondents deriated 

from the recruitment rules and selected 

candidates having no work experience arid/or 

having less experience. The superintendent of. 

Post Offices, Darrang Division, Tezpur prepa-

red a select list depriving the qenuine candi-

dature of the applicant vide Selection List No. 

SP/Con! Postman ExaminatiOn! 2005 dated 23-01 

2006. 

nnexureC is the copy of impugned 

Se1ect List No.SP/Con/Postman Examina 

tion/200S dated 23-01-2004 issued by 

the superintendent of Post Offices, 

Darrang Division, Tezpur. 

That your applicant begs to state that 

after coming to know about the Select List dtd 

3 

.3 



' 7 

23-01-2004 
the petitioner approached before the 

Chie 	o s f Pt Master General, MghdOOt ha'rari Pan 

Bazar, Girah&ti by filing a 
reprefltat0n 

dated 27-01-2006 and requested him toet aside 

the, impugned Select List dted 2-01-2006. He 

further requested him to consider his case for • ' 

the post of E.D.. as he is an 
promotion t  

experienced candidate. 

nnexureD is the copy of epreseflta 

tion dated 27-01-2004 filed before the 

Chif Post Master General, Meghdoot 

Bhawan, Pan Bazar, Guwahati. 

that 4.41 T1.at your applicant begs to state  

he is an experienced candidate havi.n pore than 

fifteen years experience. The respohdents have 

not cosi.dered this aspect of the matter and 

without cons idering this tact arbitrarily 

prepared the Selct Lit dated 270lTOOG e  

That the appflcant begs t state that 

if the Hon'blC Tribunal does no interfere 

iediatelY than irreparable lops will be 

caused to the applicant. ks such, finding no 



w.ut 	 naive your appiicantcompelled to 	- 

app oach 	this 	Honble - Tribunal for 	.seekit 

1ustie. 

That your applicant beqth to state that 

the Respondents have 	violated the fundamental 

..ighta under the Consttuti.on of India. 	- - 

4.9] 	That your applicant beqs to state that 

the action of the Respondents is illegal, 'mala  

fide, 	arbitrary 	and 	also violative 	of 

ath.ii•strative fair-play. 

4.10 	That 	this 	application, is 	Li-led 	ba 

fide and for the ends of- justice. 
- S 

ROUiDS FOR RELIEF WITE LEGAL PROVISIONS: 

5.1 	For 	that, 	on: the 	reasons 	and. facts 

• 	which are narrated above the 'actioh of 

the Pespondents is prima facie lilegal 

and without jurisdiction. - 

5.2 	For that action of the Respondents 	n 

prima facie ii mala fide, illegal, 	and 



with a mOtive behind. As such, the 

action of the responden3i illegal, 

arbitrary and also vio] fative of the 

naturaljusticef 

For that t s not just and fair tO 

deprive the applicant from promoting 

hith in th exiting vacant post under 

the Respondents. 

5.4 	For that the Central G.overrmeflt bang 

a model employer canot employer 

cannot 	be 	allo'red 'to 	adopt 	a 

differential 	treatmett 	to 	the 

applicant. 

5 5 	For that the action of the Pespondents 

is not mantainahle in the eye of law 

The applicant craves Leave of this - 

Ecn'le Tribunal to advance further 

• grounds a the tm of• hearing of the 

instant application. 



• 	 / 

,10 	 ' 
IrIj 

H 
DETAILS OF REMEDIES EXHAUSED: 

That there is no other airnative and 

efficacious remedy avilble to the 

applicants except in2king: the 

lurisdiction of. this Hon'b.e Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COUR: 

- 	That the applicant further declares 

that he has not filed any1 applicati'on, 

writ petition or suit ii rspêôt of 

• . the subject matter' of the instant 

application before any other Court, 

authority, or any, 1other bench of this 

Hon'ble Tribunal nor any such appli-

cation, writ petition or suit is 

pending before any of .thm 

	

.EL.IEF SOUGET FOP.: • 	 • 

- , Under the. facts and circumstances 

	

• 	
' stated ' above 	the 	apiicant • most 

' 	respectfully prayed that1 your ,  Lordship 

	

• 	 0 



H 
1 

ILJ 

may be pleased to admit this peition, 

call for the records and after hearinq 

both the parties the Hon'ble. Tribunal 

may ,  be pleased to diect the 

Respondents to give. the following 

reliefs: 

a3 that the Respondents may be directed 

by the Hon'ble Tribunal to .set aside 

and quash the impugned Selection Li5t 

No.SP/Con/Postrctan Examination/2005 dtd 

23-01-2006 and also be peased to 

di rect the re spondents  to cons der the 

case of the applicant for promotion in 

the post of the 

Respondents. 

b 	Cost of the application. 	 I  

9- 	INTERIM ORDER PRAYED FOR: 

That thts Hon'ble Tribunall may be 

pleased direct the Respondents not to 

appoint any other outsider depriving 
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the appli.cai-it who had arvd under the 

Respondent for long fifteen ears. 

10. 	pp1ication Is Filed Through 

Advocate. 

11 	Particulars of I.PO.: 

IP.O I\TO 	3Z, 

Date Of Issue 

I'ssued from  

• 	Payable at 	4.. 

12. 	LISP OF ENCLOSURES: 

As stated above. 

- Verification. 

4* 
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\'EPI FICATIOI\T 

I, Sri Ajit Chandra Deka, /o 	Late 

Chandra Kanta Deka, G.D.S. Packer, Working in 

Routa sub-Post Office, Resident of V11L-

Ehellapara, PO.-Routa in the District of 

Darrang, Assam do hereby solemnly verify that 

the statements made in paragraphs 

are t.rue to my know-ledge, those made in 

paragraphs 	it. I , LI. , Ij.Lt 	 4•5 

are 	being 	matters 	of 

records are true to information derived 

therefrom which I believe to be true and those 

made in paragraph 5 are true to my leqal advice 

and rest are my hunible submissions before this 

Hon'ble Tribunal I have not suppressed any 

material facts. 

ikndI sign this verification today on 

this 	 day of 4 2004 at Guwahati. 
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• 	 Anneure-A 

Departnient of Posts 

Sub-Divisional Inspector of Post O9fices 

lihekiajuli Suh-Divisions 

Dhekia1uli -784110 

No. A-1/Ajit Ch Deka 	Dated 27-06-85. 

Sri. Alit  Cla±idra Deka, SI/o Late Chandra 

Kanta Dekaof villaqe Bhallapara, .O.-Rowtais 

hereby provisionally appointed as E D packer 

cum mail peon of Rowtaso with fct from.Qi-

07-85. He shall he paid such allownces, as are 

assible from time t.o time. dmi  

Sri Deka shOuld clearly understand that 

his emploent as E D Packer cum 1aii peon at 

- Rowta so is purely—temporary a nd iable to he 

terminated at any time without asiqninq any 

reason 

He shall also be governed by the posts and 

telegraphs. E D - (conduct & sevice) rules 

.1964 as araendd from time to ime 	- 

Regulat. appointment utter wilt be issued 

only after receipt. of PVR. 

CPO 



as. 	H 

• 54/_ j C. Paul 

V  
Sub-t)ivis]-On- Inspector of 

• V 	Posts Offices, 

Dhekiajuli Sub-DiVi5iY91 

V 	184130 	
• 	 V 

V 	
V 

• 
Sri Alit Ch. Deka, 	Viii Bhellapara, 

P.O.-P.owt-a. 

2 Mnaaldoi 	HO 	for 	iformatiofl .Postmastet 

and valley action. 

3 Sub-postmaster Rowta so he will allow Sri 

Deka 	to 	jbin 	as 	EDV Packer 	curn wailpeoi 

relieving Sri 	Jibanath Upadhyya, 	noinee 

V of 	Sr 	Sachin 	Ch. 	Das 	who 	has • 	esigned 

from the post. 

sdI- J C Paul 
V 

27/4105 

Sub-Divisional InpectOt of 

Pôst5 Offices, 	
V 

V 	DhekiajUli.SUbDi15n 
V 	

DhekiajUli784130 

0 

V 	 - 

V • 	 V 



H 
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Amexure -B 

DEPARTMENT OF POST 

OFFICE OF THE SUPDT. OF POST oFFIcEs: 

DARRANG DIVISiONS 

TEZPUR: : 7 8 4 0 0 1 . 

No.BI-3!Postickan Exam/05 

Dated at Tezpurthe 30-09-05. 

• HALL PEP11IT 

To  

Sri Ajit Cli. Deka 

GOS Packer, Rowta So. 

Sub: Examination for promotion of EDAs 	(outsi- 

der) 	and Group D Officials 	(Depti.) 	to the 

cadre 	of 	Postman 	to 	be heid 	on 	09-10-05 

(Sunday) 	at Tezpur centre. 

You are hereby permitted to appear in the 

above mentioned examination to be held on 

09-10-05 	(Sunday) 	at Tezpur centre. 

 Your RoiL No 	is : Tz-65106 

 Venue of the Examination: Tezpur Coileac 
Tezpur.  

- 
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3. the Examination will coience from 1000 

hrs. on 09-10-05W you shold bring your 

pn and pencil, and this Hall Permit 

should produced in the Examination Hall 

at the time of coiomencemen. 

4 	Please put your signature below and get 

the signature attested b the Head of 

the Ofice/Unit 

Signature of,  

he candidate: 	Sri jiECh. Deka 

ttested by 	Head of the Office Unit 

Sd!- iLLegible 

5/10/05 

(J. B. iswas) 

Supdt. Of p4st Offices 

Darranci Division, •Tezpur.  



Annexure -C 

DEPARTMENT OF POST' 
OFFICE OF THE SUPDT. OF POST OFFICES DARP-ANG 

DiVISIO1T TEZPUR: 784001 

Sub: Postman ExaminatiOfl Promot.ofl 

Nrc. 8P/Ccn/Po3trflafl Examiflati on/2005 
Date -S P TezpiLir 23/1/06. 

A) Gukul Ch. Medhi (APR) Tz. 02'05 

(Tezpur) 

(B I) Mr Karabi Saikia Baruah - Tp 18/05 

±1J Tarun Kr Das Choudhury 	-. T -  25/05 

• 	PO -Ba1i1Uri, 

DistS0fl3tpUt Assara 

±1±) Sri Sarhin Tant, 	- Tz 58/05 

p0.-Dhekiajuli, 

• 	Dist.-Sonitpur, .A5sam. 

iv] Sri Akan Rabha, 	- Tz 43/05 
• 	

•P0.-Bheku1ika1da, 

- 	vi'a-KaIigaOfl 

Djst.-OdaICIUli, • (B.T.CJ, 

• S1 Haren Ehulyan, 

BaiiUri Branch Office, 

p.0. -Baliluri, 

Dist-SonitPUr, Ass-am. 	- 

sd/-Jagabandhu Bisras 
Superintendent of Post Off iced 

Darrang Dis.isiofl, Tezpur. 
7840(JL 

PIP 
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Annexu re-fl 
To 

The Chief Post Master General, 
Meghdoot Bhawan, Pan Bazar, Guwahati. 

Date:27-01-2006. 

Sub: Canrellatibn of Select Lst N. No. 
.SP/Con/Post.man Exanünat.i-on/2005 dated 
23-01-2006 issued by the Superinten- 

• 	dent of Post Offices Darranq Disision, 
• 	Tezpur. 

Sir, 

With due respect I beg to state that I 

was provisionally appointed as E D Packer-Cum-

Mail Peon in Routa .vide appointment Qrder No. 

A-1/Ajit äh. Deka Dated 27-06-1965 issued, by 

the Sub-Divisional Inspector of Past Offices, 

Dhekiajuli Sub-Division, Dhekiajuli. The effect 

of my appointment was given from 0-07.-1985. 

That Sir, the Superintendent of Post 

Offices, Darrang Division, Tezpur issued call 

letters for Promotion of EDAs (Ou.tsider) and 

Group and Group D Officials (Depti.) to ' the 

cadre of Postman. I was also called for inter-

viw vide Letter No. BI-3/Postman 'xam/05 date. 

30-09-2005. The date of interview was fixed on 

09-10-05. 

' 
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That Sir, I appeared the aforesaid 

interview alongwith other inciirübents and done 

my et But at the time f lectio the 

aihoritieS deviated from the reciitmént ru]es 

and selected V  candidates havig no work 

experience and/or having less exDerienCe The 

superintendent of Post Offies, Darrang 
V 

Diviiofl, 	Tezpur prepared a select list 

depriving.  ny genune candidature tide Selection 

V 	
List No SB/Con/Postman Examinat-Ofl/2005 dated 

V23-01-200G 	V 

therefore, -requested. you to set 
V 

aside the Select List dated 23-01-2006 and 

further be V 

kind enough to consider my case for 

as I am an promotion to the post  

experienced candidateS 	 V 

V 	 Yours faithfully, 

V 	
Sri jit Chandr Deka, 

D/ó Late V  Chandra Kanta Deka, 

V 	 G.DSPacker,H 

V 	
Working in Routa Sup-Post Office, 

V 

	

	Resident of Vill.-Bhellapata, 

pO.-Routa, Dist.Datrang, Assam 



DIST: 

-, 

H •tr N 

IW,T-ENTL 	fLSTR\ER( 

	

- 	 . 

..4.1. .................... OF 	2O 

Appellant 

	

S 	&NJKD,  TAIA 
I 	 Petitioner 

VERSUS.. 	. 	. 	. . 	.. 

. 	. 	
.. 	Respondent . 

IKI:k g, bk•. 	'. Opposite-PaTty 

Know all nien.by these present that the above named ...... ........................... 	......... ........ 

do hereby nominate, constitute and appoint 	 ........... 

....... 	 Advocate and such of the undermentipfied Advocates as shall 

accept this Vkalatnama to be my I our true and lawful Advocates to appear and, act for me / us 
In the matter noted above and in coñnecti9n therewith and for that purpose to do all acts whatsover 
in that connection inàluding depositing or drawing money filing in or taking out papers, deeds of 

composition etc. for me / us and On my I our behalf and I j  We agree to ratify and confirm all acts 

to be done by the said Advocate, as mine f ours to all in intents and purposes. In case of non-payment 

of the stipulated fee in full, no Advocate will be bound to appear and act on my / our behalf 

In witness whereOf I / We hereunto set my our .hand on this 2.1kkdtay, of J- ... 

'H. N. Sarmah 
B. K. Sarmah 
B. P. Kataki 

P. Sarmah 
C. Dutta Roy 

Prem Sarmah 
B. Sinha 
D. Sarmah 
Miss. ft. Newar 

Mr........... ..............................will lead 	, 	' 	And Accepted 
me/us in the ease. 

Advocate 	 , 	Advocate 

	

Received 

	

the executant, 
aisfiedai4accep. 

- 	, dvocate 	
teded 

And Accepted 
	 And Accepted  

ci;t- p7MM( 
Advocate 
	 Advocate 

H 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.. 
LL 

(UWAHAT I BENCH AT GUWAHAT I 

O.A.NO. 47 OF 2006 

Sri Ajit Chandra Deka 

Applicant 

Union of India & Ors .ResDcmdents 

The written statement on behalf of 

the Respondents above nameri- 

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH 

1 	 That with regard to the statemerjts. made in 

paragraph I of the application the respondents t:eg to 

state that the statement uwhereby  the Superintendent, has 

selected some fresh candidates without considering the 	
0 

case of experienced candidates is untrue and baseles 

hence the same are denied.. The selection was made on 

the basis of rner:i.t in the examination and not in the 

basis of exper .ience - 

2. 	That with regards to the statements made in 

paragraph 2 and 3 of the instant application the answer-

ing respondents beg to of icr no 0  comment 

CoritcL 	P/- 

/ 
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3.. 	That with regards to the statements made in 

paragraph 4.1 of the instant application the answering 

respondents have nc comirent.. 

	

• 4.. 	That with regards to the statements made in 

paragraph 4.2 of the instant application the respondents 

beg to state that those are matter of records and the 

respondents do nt admit anything which are not borne 

out of records.. 

	

S.. 	That as regard to the statements made in the 

paragraph 4.3 of the application the respor,dnts beg to 

- state that the same are unt'ruefa'ise and hence denied.. 

The applicant wa permitted to appar in the postman 

examination (written test) to be held on 9-. 1(}..2005 

(Sunday) at Tezpur Centre under Rol I No. TZ-65./05 v.ide 

' 

letter 	No. B1-3lPostman Exam/OS dated 	30..9.2005. The 

applicant was not c:alled for any interview under 	Roll 

No..TZ/05 on 9.10.2005 as he claimed.. No interview in 

the 	manner of viva voce was cnductd as souht 	to be 

meant 	by the applicant. There is no provision 	in the 

relevant 	recruitment rules for holding interview 	(viva 

The copy of the call letter dated 30.9.05 and 

copy 	of 	EDA conduct and Service 	Rules are 

annexed herewith and mar4ed as AnreLel and 

2. 

' 	
Coritd .... P1 



t 3 

6.. 	That with reçards to the statements made in 

paraQraph 4..4 of the application the respondents hej to 

stat.e that the applicant appeared 
in the examination and 

not for any interview on 9 IQ.,2OO5.. But he could not 

come out successful in the said.e> ,r.inati0Ti.. The selec-

ticm was made on the basis .....f merit in the examination 

and not on the basis of experience from unsuccessful 

candiiates- The selection list was preped vide No. 

SP/Con/Postmafl Exam/200 dated 23.1..2006 from the suc-

cess'ful candidates on merit.. Metit isthé sOle criteria 

for promotion and appointment of GDS to the cadre of 

Postman.. No weihtae is Ljiven for experience or loriçjer 

service in GDS capacity.. The alleged selctiofl copy 

not issued by the Superintendent of Post Off icers 
.- 	... 	. 	 J 

Tepur.  - 	The applicant by submittiflcj the documents 

(AnnexureC Of the ON has misinformed the Hon hle 

Tribunal and suppressed the true fact 	The selection was 

made as per Departmental Rul.. Thus 
the allegation made 

by the applicant aairist the selection is incorrect 

-.-..-.. ...... 	 '• 	 - 	 - baseless and hence the same are denied.. 

The copies of the sele07 7=11 ed 23.. 1 ..2006 

and letter dated 1 2.9.05 are annexed herewith 

and marked as Anne re.. 

7. 	That with regard to the statements made in 

paragraph +..5 of the application the respondents beg to 

state that the applicant 's case was not considered as he 

could not come out successful  in the examinat.icm for 

Contd....  

I 	 I. 
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promotion of Group D(Deptt) and GDS(Outsid,er) to the 

cadre of Postñars which was held on 9. 10.05. There is 

no provision to select unsuccessful candidates and 

experienced candidates when the 1it is prepared on the 

basis of merit in the examirsaticm.. 

That with r?gards to the statements made in 

paragraph 4..6 of the application the respondents. beg to 

state that those are baseless and uiitrue statement and 

hence the same are denied.. The selctin was made from 

the successful candirJates in the examination and not or 

the basis of the experi.ersce.. 

9. 	That. with reards to the statements made in 

para 4..7 of the application the respondentS beg to state 

that in view of the facts mentioned above it is not at 

all a fit case foi- . the Hnhle Tribunal to interfere! 

with and to prothct the rights And interest pf the 

applicant and the app].ication is liable to he dismissed.. 

10.. 	That with regards to the statements made in 

paragraphs 4.8 and 4..9 of the application the respon-

dents beg to sta -te that the same are untrue, false and 

concocted and hence the same are dersiEd.. It is denied 

that there is any malafide illegal and arbitrary 

action on the- part of the.  Respondents for selecting the 

successful candidates: as alleged by the appliiant.. The 

selection was made as per Departmental Rule so the 

violation of furdàmental rights of the applicant does 

not arise.. 

Contd..P/ 

( 
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ii. 	That with reqards to the statemerits made in 

paragraph +..iC) of thy application the respondents beg to 

offer no comment. 

That with regard to the statements made in 

paragraph 5.1 and 5.2 of the instant application the 

respondents beg to state that those are incorrect 

untrue, talse and heric:e the same are denid. The respori-

dents further beg to state that in view of the reasons 

and •facts narrated above there is no primafacie, illegal 

malafi.de and ill motive on the part of the 	respondents 

and hence the application is liable to be dismissed. 

That with regards to the statements made in 

paragraph 5.3. 5.4 and. 5.5 of the instant, application 

the respondents beg to state that thosE' are untrue, 

false and basele5 statement and hence the same are 

denied. Thp Respondents further beg tO state that all 

the growds set, -  forth in the instant application are not 

at all good grounds for filling this application and 

hence the appiic:atiofl is liable to he dismissed. 

11+. 	That with regards to the statements made in 

paragraph 6 of the application the answering respondents 

have no comment. 

C-ontd- - 

0- 



', 

0'  

L6 

15. 	That with reqards to the statements made in 

paragraph 7 of the instant appliCatlC3n the respondent 

hey to state that the same are within the personal 

know].edge of the applicant hence respondents cannot. 

admit or deny the same 	. 

That with regards to the statements made in 

paragraph e and. 9 of the i.nstant applicatiOn the Resporr-

dents beg to state that in view of the facts, and circum 

starics mentioned above the applicant is not entit:ted 

to any relief or interim as prayed for and the app1ica 

tiorils liable to be dism.issCcL 
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IE RIFICATION 

I , Sri J.B,Biswas preseitly working as Superintendent of Post 
Offices, Darrang Division , Tezpur being duly authorized and competent to 
sign the verification do hereby so 1cm nly affirm and state that the statem cuts 
made in 'paragraphs 1, --t 1 of the application are true to my best 
knowledge and belief, those made in paragraphs s -c being matter 
of record are true to my inform ajou derived there from and those made in the rest are humble submission before the Hon'ble Tribunal I have not 
suppressed any material facts. 

And I sign verification on this the 	the day of 9.7  x-no G 

CA 

Depone1 

,~x L 
, 	 -784OOj 

Sopdt.. of Post flfficcs bartang Division Tezpur_784001 
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DEPAR.4ENT OF POs • 	
OFFI OF E SUPDT OF POST 

	

 TEZpUR 	OFFICE" 	
DIVISION;: 784 

	

No. 1313/Postman Exam/05 	
thte at Tezpur the 30-9-c5 • 	

IT To 

SriSt. 

Eamjnat±0 for pro tion of EDAS(OtS.d ) and :.Group D officials(Detl) 	
the cadre of Pos he held on °9-1005 (Sunday) at Tezp  

You are h ereby pe 
Tezpur cent 	

rjttCd to appear 

centre 

in the above 
mentioned examjfl10 

to. be held 
on 09-1005 (Sunday) at 1 Your Roll No. Is 

.2 Yenue:ofthe Exath3tjon : Tezpur College Tez],jur. 
3. Thrxamijnat. 	

WIll Cmen 	
fran1 1000 hrs °n:9•-1o_05 

You ShOUld 
bring Yr pen and pencjj and thj5 Hall Permit should 

he Proc1ucd i the Examination Rail at the 
me 	

cdmmencernent 

tteput Your Signc 	
below and get the signa dted by the HeQd of the office/Unit SSnatüre of the 

cad:jdate :- 

• Attested by 	

• 	Iead 

SUpdt. of Post Ofjc e  
Darrang Division, Tezpur 

çJ' L(z C_  
11 



1. Paper A. 
-  

Paat-i (for Postman) - 	From 1000 hrs to .'.  

Makingetiêjthbr in 105 hrs. 
Postman's book (Ms.'27) or 
Village 9ctrnan's (begister 

chcice of ta cJndj 1 t. 

Paper-Il or ML ilgurd) - 

Preparing of MailList, fi 	nhli -do- 
- u 	of mail obsrac..t and writing 

up of daily reports 

 Paper- B : -Arithmatjc 	•-- 	 -- From 1130 hrs' to 

......... 1300 hrs 

 Paper-C rtingof dictation in -- From 1400 hrs.to  
nglish larguoe and also 

1430 hrs in local Lnguoge. S 

-,.. 
-- - 

______ • —--.-r 	.- • 

'1 
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SECTIONjJJ 
J. • 	 EDIt Coduét andService Rules*, 

• The following rules dri issued under the 
01  authorjt, of the Government of 

...:l.ShortTitje  

• 	•These rules may b called the Posts and Telegraphs Extra-Depart.. 
mental Agents (Conduct and Service) Rules, 1964. 

• 	 ,, ,• 

• In these rules, unless the context otherwise requires- 
(a) Employee means a person employeJ as an Extra-DepartmenJ Agent; 	 •• 
(b) "ExtraDeparj,,,ta Agent" means—. 

(1) an Extra-Departmentai Sub-Postmaster; 
(ii) an Extra.Deparental Braiicb Postmaster; 

(ii:) an Exfra.Departmentsl Delivery Agent; 
• 	(iv) an Extra..Departmenj Mail Peon; 

an Extra-Departentaj Letter Box Peon; 
an Extra-Departmental Mail Carrier or Runner; 

• 	(vii) an Exfra-Departmentai Packer ;  
(viii) an Extra_Departrnen Messenger; 

(Lx) an Extra-Departmentaj Chowkidar; 
an Extra-Departmentaj Stamp Vendor; 
an Extra-Depa .tnentai Sorter in the Railway Mail Service; 
an Extra-Departmenthj Sub-Record Clerk in the Railway 
Mail ,Service; 
an Ex a-Depa .tment Porter. 

(c) "Govern,nent" means the "Central Government"; 
(d) "Members bfthefamily "in relation to an employee includes–.-. (z) the wife, child or Stepchild of such employee, whether 

residing: with him or not, and in relation to an employee who Is a woman, the husband residing with her and dependent on her; and 

* (Department of Con 	ications—P At T Board) Notifcatj No. 6163/60-Djs ., dated the 10th September, 1964.) 

I 
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SECTION VIII 

promotion Prospects 

(1) FThlng up vacancies of Postmen/Village PóstmeniMaj Guards,-With a view to rtionalising the' existing system of recmitrnentto the cadre of 
been discussed'wjth the Staff Side in - the JCM (DC) and'it'ha béeñided.that the' existing method of filling up 

cated below— 	 to the extent indi- 

	

.• 	 . 	 - 	,•. 

The existing method'bf recruitment to5O% of, vacancies in the 
cadre of Posimenl\'iflage Postmen by promotion of Group 'D' 
officials, who qualify in the test will continue, 	- 

The remaining 50510 of the vacancies, which arefor outsiders' quota • and are filled in from amongst the ED Agen should be finther divided into two halves. One half of the 50% of the vacancies will be filled in from amongst ED. Agents who have putizi three years (now Jive years) reguiar service and are within the age-limit on the basis of merit in the examination. The remaining half of the 50% of the vacancies will be Tilled in, on the basis of length of service, from EDAs who have put inthiee yeai-s of regular servicç and are within the ake-limit and' who qualify in the examination; The number of EDAgents tobe the examination under this quota will be five tunes 7,  of the acanc1es announced under this quota: 
It is hereby clarified that there is no .festriction on number of ED Agents to be permitted to take the exanunaticuj under 25% ment quota for outsider vacancies. In other words, all eligible ED Agents 'may be allowed under this quota for appearing in the examination. As far as seniority quota, on the basis of length of service, is conceried, thepOsiion will remaij ànchanged. 
[DO., Posts, L.cttcrNo. 44-2/2!-SpB- 1, dateci the 3rd April, 1991.1 

h 	I 	rDtre 	 the ancies'shafl be"thro'wn' open to 'aJF'the EDMortheposta 

	

e .Divisions falling in the. Zon 	ìfliJ' istâd 'of jg~eighbo 	divisins a pr'virledin thn uctions t present. 
(iv) In Giodp' 'A' Post Offl 	!iffficient EDAs' cáxnidt be recruited from that.offlce, the vacancies  shall be throsi open to all the EDAS "of the Postal Divisions locatea atthe- 'saint 'station. If there are still some vacancies  I 	fvaxici! will thid4i' open to the ED Agenta in the region. 	'. 	 ... 	 . - 

10 	 b,alhilnu.-,dj 	uuii" ''q 	
, 

The exam nation 	g' up. vacancies. ot. 
offi jals and E)As wili.be con,.. ducted with the syllabus as Communicated in Directorate, Letter No, I6/ 

77 

_ 	
+ 
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86CC/SPB-I, dated 28.4-1988 (AnneXure) and the examination will be 
coinmOn for both Group 'D' and EDAs. It will be conducted only once a year. 
The Regional Director will be res1iôiisible for ensuring final action to hold the 
examination. He may.set the question papers either himself or he may ask any 
other Director. of Postal ServiceS;iTh the circle or nominate any other Group 
'' offlcerifl Senior Time.SC3Ie.for settin question papers. The Regoflal 
Direçtor ma')' iigfl3iDatC officerSWhP are,orking n.,axiotl1r Region of the 

same.Circle, incpnsltti0fl th ththcr Region pi .CtpS for valuatiOfl ç)f 

answer paperS hecP1Y.0 • gin ithe:(Ircle. the ,valuatiofl sho.i1d 

be 	
1 

In the AliCafi0fl Form for appearing in the examination, the following 
column shall be prescribed in order to obtain option of the EDAs to work any-
where in the Region. "Whether the EDA is .  willing to work anywhere in the 
Region, if he, fls1jn,th 0,fl. If so,he ." ineitiOfl three 
places of his choice." ,.4t1,efljV- 

	

The examination will be conducted under the superv1s1'u 	- - 

siopal Head, wh&will also take, all riecessIy acti'on, like calling for applica- 
etc.; 'fôrsthboti cOtiduCt'Oft1e e,aininatiOn. Aftêr viuãtioii, the answer 

papers will be sent.O the Concerned Divisional Heads or to the Senior Post-
master of GMi 'A' Post Offlct'for tabulation of mkks in iesèctiVe units. 
Selection of candidaiCS. from the successful candidates will be made only for 
the number 0f an1e annound¼V1t1respectwe break-dOwn1 

(i) on the 

basis of length pf service of EDAs and (ü) merit, in respect of vacancies an 
nounced fot hee two batches of tij oiitsiders quota. After 

absorbing the re 

quired nw.bd.or 
dndidate a. péi ahnounced vacankie' in respective 

divisions, the Divisioial Superintendent will send the statement of marks of 
the remaining qualified EDAs who could not be accommodate4 in the Divi- 1. 
si'ón, to the Regional Director of.  pOstal Services, diçatiflgtherem the choice 
of Divisions preferred'bY the reeCtiVe EDA in his application. Thereupon, 
the Regional Office will allot the candidates on the basis of merit in the exam-
ination in the whole Region. The allotmentS will be to the 

DiviSio1S' (3r0 D 

'A' Post Offices which will have shortfall. 
.L 	.. 	

I . 	. 	V 	 I 

B,eocp t 0f e,exfliiflatiQn, the Divisipual SupermateaI 

ent haU1d othice4he vacanS 	
jve4iotaa101thb 

•1 	
t'I 

dQwnfor..he  

The 1it 	
lof1' 	of ser- 

vice for one half of the outsiderS quota should also be circulated in advance. 
. 1. 	. 4r) £T7O1 	d iiga 	 n nw 

)rh unfille4 ac1nciS 	
091 .on 0th bisQ1gth of 

scic.ewlI,bQ4$t0 	
I -1O2 illk 

c 0j ;,1 .ji  tj 'ir'iA Q.J j! 

4.s 
per eustmg orders, the unfilled vacancieS ot Departfllefltat quota will 

bd'idaed t iw ,,iEefifléd vacfes0f Dpart 

rneiial quota wiul.be added to the one half of the quota meaift for ED candi-' 
rn 

 

A. 

p. 



R, From among the 50% of the vacancies reserved for outsiders, one half 
will be filled in from amongst EDAs on merit and another half will be filled in 
from amongst ED Agents on the basis of length of service. Therefore, oneros-
ter of 100-points will be maintained. The reserved points should also be 
'divided eivally between the quota of length of service andthat on merit. The 

• 'dd figure should be added to the quOta for.those based on length o., f service'. if 
that vaáaiicy is not filled in on the báis of length of service, the vacancy will 
go to the qOota miant for those sele'cthd on ri*iit. 

- 	 ''•', 	0-' 	 - 	Ls-c . ) 	V ' 	 I 
The canthdtes who will be selecte4 on the, basis of length of service will 

eit bloc senior to the candidates vho are selec(ed on merit 
If in a  Circle there is no separate Region, the Circle should be treated as a 

Region forthe purpose of above instructions.; .:. 
The above instructions and the revised procedure will not be applicable 

in the case of recruitment to the endre'bf Group 'D' but only for recruitment 
to Postmen/Village Postmen/Mail Guards. The other conditions prescribed for 
filling up vacancies an. conducting of examination not mentioned in the 
'àmeñdmeiits as above will remain unaffëctôd. 

V 	 V  V 	 V 	• V 	 V 	 V 	 - 	 V 

There instructions will be applicable to all the examinations for filling up 
vacancies in the cadre of Postmen/Village Postmen/Mail Guards tobe an- 
nounced after the date of issue of this letter. • 

V 

[D.G:, Posts, Letter No. 44-44/82-SPBI, dated the 7th ApnI, 1989,1 

V 	 ANNEXURE 
It has now been decided thattheV V ecisting syllabus for the Departmental 

candidatesfEDA's foi induction to-die' ci&e of P ostmen/Mail Guards/Village 
Postmen shall be substituted by the following:— V 

V 
V 

Papa 
	V  

Total Marks Qualifying 
Marks Duration' 

A (0 Making entries either in Postmen's 
Book (MS 27) or Village Poslpen's 
Register (MS V58) according Vtó the 
choice of a candidate (for Postmen). 50 45% 45 minutes 

.V(ü).L. Prearption'of'uail lists, flIjin .0 

Ii 	tU rmaa abstracts, and wntmg ,up4ly 
reporta (for Mail (4 	entnes V V  

-'  
2. 	 i1dbemaeeith 	EnIish'otth V 	V 

1tfl (It 

B. 	- 'Athnietic of 10th Standard of Boaid V V  

of SChOOlS Education. 	V ' 	50 ' 90 ninutes 
dl&tiót' 

language of M2triculalioo Standard CC -. 4V .  . 
30 minutes and5ISO'the5iOfla1laflgUaRfi,V 

V V (2) Removal of test for absorption of EDAS ii- GroupD!: cadre and 
raising of upper age-limit to appear in the Postren exanion.—A pro-
posal on the above subjed has been under consideration for quite: some time 

1. 

01 
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128 	 ANNEXURE C 
/ .--i flat RecetPIeu n".  / 

Received the sum of 
RS 	.upes 	

.) being the 

total.of entitlement of Rs.......................from yne insurance Fund and/or 
of Rs...................from the Savig

4 	 ...........
Ne  

, esigflt0fl 	
undLp.e._ct0PP_fls 	

Scheme 

for ED 	1992. 	 ent(s) plOYeeS, 	 / _sigiature() of Recipi  

OL 
Dated:  

	

' 1, 	1A 	.:ru2 	tt'St

CE FOR USE IN DRTMT/0F 
ReleVt biodata of the/meb ........... 
(I) Date of. ApPO9t . 	

...  

(2) Year of acqUi1 	
embP of the $çheme 

ountersig 	
for pymeflt of Rs.................(Rupees..........) to 

claimaflt( Crosedh e/dem 	
draft to be issued in faVO 

of claimant(s). 	/ Signature 

Dated: 	 / 	
.sjgnatiOfl 0JDDO 

FOR 1JSE JN POSTAL ACCOUNTS OFFICE 

passed for ayflt f-Rs:.::::. ............(RupeeS...................) Payme 

rough 	eque 	o .............. 
........ ....... Date............................. 

Accounts 

	

r 	
officer 

/ 	
NNEXURE U' 

Annual StWemt 1or119.....5owiflg the No. of persons 
50bSCT1g 

to the Group I,hsurance cheme and the No. for whom paefltS were 
./;t  71 

NaqJ4 $ddresItc PQL. -, 
Ye of te RepO 	 . 

	

- 	-. 

L 	s s, 	
o• W3/91 	ech. U) 

61-155. dated the IttWMay, 1992. 

C1 whiChev&is napplicable. D  

	

J 	

. 	V 

. T'' 

• 	- 	: t: 	 - 	 • 	. 	,. 
n 

a 

it 
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and the matter was also discussed in the Departmental Council recently. The 
- following orders are issued:- 

Group 'D' Exarninatloti 	
V 

V 	
1 The literacy test prescribed for EDAs for selection to ,Group '1' 

posts is hereby abolished. Selection from EDAs to Jroup '' will be on the 	VS 

basis of semority subject to satithctoryr service The senionty lists vil1 be a 
combined one for all EDAsposts. T Selection Com mittee shall consist of 
the Head of the Division and a.Gazetted Officer of the Department of Posts or 
uithrCenira1 Gdveri 	b 	t'a&statiOn.Qou,'D' yàancies 

occurring in caleidai  
select list will be drawn up strictly in order of senjoiity (ubject to satisfactoiy 
service) and the EDAs put on the selet paneL,uld be allotted immediately 	

V 

to the Sub-Division/Recruiting Unit agreeably with the number of Group 'D' 
vacancies calculated for thaSub 7DivisjoiilRecriting. Unit. 1fa vigilane or 	V 

disciplinary case occUrs against an EDA before heJshe is actually appointed, 
his/her appointment will not be made and matter will be reviewed after con-
clusion of vigilance case/disciplinary proceedings. This recruitment prçedure 
will be effective for vacanciesoccurring on or after 1-1-1991. 	

V 	
V 

1.2 EDAs who are above the age of 50 years (55 years in the case of 
SC/ST communities) will not be eligible for appointment as Group '9'. The 
crucial date of determining age will be 1st July of the year in which the 
recruitment is made. 

Postman's Examination 
2.1 In ordér4o.be eligible toV tMce tbeexarnination for recniitnient to Post-

man's cadre, n EDA VshouldVhay  Onp1eteda minimum of 5 years of satis-
factory service as on the 1st January of the year in which the examination is 
held. 	 VV V 

2.2 The standard of the examination will continue to be the same as it is 
now. 

2.3 The present position of there being no age-limit for Group 'D' staff 
for taking Postman's examination will remain unchanged. 	

V 

2.4 For EDAs, the age-limit willY be: 50.VYearS  with five years '  relaxation 
for SC/ST candidates as on 1st Jr1' o the yar in which the examination is A . 
held.  

2.5 There will be no limit Aii tEe iumbetof çhan'ces allowd. to a Group 
'D' official or EDA for sitting for thPostman's èxaniination, provided he/she 
is within the age-limit as prescribed above. 

2.6 An examination fee qfVP.S.will  be c1age4. from all the applicants, 
whether &ey are from GroupoiEDAs. . 	 V 

.]17:All otleexisting cnditidns fot 	tiiiéñtdthè cdrii of Postman 
bMlleina.ij,niliangcd.i 	tuzJiott it1J3 ru  
o '2'.8'Thàböéthsucti&.r eqUally áilkablt&the Mail GUards 

V 	 S 	
:. 	 : 	 r 	 V 

- 	 - 	
V 	

- 

AO 
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2.9. The new procedure now being laid down will apply to recruitment 
s" 	forvacanciesoccurringOflorafter 1-1-1991. 	 . .. 

1 	 r .5. runner acuon may uv ta.cii accoruiuy.  

the Recruitment Rules are being notified separately. 	 . 

[D.G.,Posts,Lr.No.443i/87.sPB.1,datedthe28thAgust,1990.l'.' ,  , 
..s.(3): Departmentd Promotion Committee for promotion t,Groiip' 

'D'.—It has been reported totlie Directorate that innumber of Circles,, the 
Departmental Pronx)tion Committee for ED Agents to Group ' is not being 
held iniimeAs,tl.maxiniUm ageprescribed for proinotionof ED3AgentS toi. 
GrotipD isi5O)yes; some of the 'ED 'Agents'lostthei± chahtethet pro-
moted as Group 'D'; It is therefore, requested that the DPCs for promotion of 
ED Agents to Group 'D' should be held as per the prescribed schedule, par-
ticularly keeping in view those cases where some of the ED Agents due for 
promotion are nearing the age of 50 years as prescribed in the Recruitment 
Rules. 

[D.G., P 	Le Nc47- 1 3-SPB.,ddcd the 25th August, 1993•li ... , 

(4) Authority to, consider appointment to Group. 'D'.-.-For appdint-
meat of ED Agents as Group 'D' as per the revised proethire, neetssary 'ac-
tion to hold DPCs may be initiated in the beginning of the year itself and the 
process of selection completed by March. The following shall be the composi-
tion of DPC for this purpose:- 

(1) T)ivisina1 HeadlGrbiip 'A' Postxnaster as 	Chairman 
Another. Group 'A' or Group 'B' Postal/RMS 
Officer..atthe station or in a Region as a ' 	 ... Member 

A Group 'B' Officer from Telecom. Department 
at thestation or in the Region as a 	... 	 ... Member 

Thec6mposition of DPC in PTCs shall be as fo11os:- 
Vice-Principal as 	... 	 ... 	

... Chairman 
Administration Officer as ... 	 ... 	 ... Member 
A Group 'B' Officer of I epartment of T1ee 
atthe tatioW/Disict as a " 	 ' '.' " 	 ... 'Member 

'I UtIU!CC') •2 	li,1 1') I 	ftzIi//''fllO,1 '.Ub 
(MIimJnI EdicaionaI.Quai4ficatiofloU.th  passr fot seniOrty' I 

,quota-Ihw;beendecidCd o.pcsibe a minfreducationa1 qualifi-
cation' of 8th passforEDA5 under the 2% sethorityquotaJt is further claçi-
fled that tile vacancies remaining unfilled under the 25%seniority quota may 

• ~F a41• 	 ,ACFI n 	:J (, 
 Y 	q£ 

.AG(6) RëtI 	?l 6BC49~_,  4f,  iioiW t6E &acfedivide rd-';' 
rvaonQ)ses0tec1uitWVflt'0fEDMbaS pstmarilMailOuard asis 
'beingdoneinthe'cas&ofSCs/STs. 

-F S 
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Vacancies remaining unfilled to be offered to eligible candidates 

	

of neighbouring. divisions.—ln case where vacancie •s remain unfilled in de- 	V 

	

partmental cadres from ED candidates, casual labour candidates, etc., of any 	\ ' r 

division under the existing orders and, if such of these yacancies are to be - 
Thrown open to the candidates of Emplopient ExchangCs, these vacanies 
may be first offered to the eligible candidits of nèihbouriñg. divisions be-
fore ápproaching the Employment Exchanes For' this purpose, i the case of 
unfilled vacancies in RM, they maybéthi:own open to the postal divisiOns 
where the appointing unit of RMS 'sub-division is 'situated and vice versa In 
the case of a PSD.oLMM, the unfilled,yaancies may be.given to the Postal 
Division' or-RMS division from which 'their clerical or Grou'D' staff are de-
puted, as the case may be. Before considering ED Agents of neighbouring di-
vision, it: shuld. be  ensured thatno eligible official is,,available in the 
recruiting divisiont: 

'F1 

The term 'neighbouring division' mentioned in Pars. (iii) of the P & T 
Directorate's Letter of even number, dated 7-4-1980, means that if there are 
unfilled vacancies in RMS, they will be tlrown open to the eligible candidates 
of that Postal Division under whose jurisdiction the concerned appointing 
authority of RMS is located. If there are unfilled vacancies in Postal Division, 
they will be thrown open to the eligible candidatesof those sub-recruiting 
units in the RMS Division which are located in the jurisdiction of that Postal 
Division. In cases of Postal Stores/Stamps Depot or RMS, the unfilled vacan-
cies will be'givèn to the PostalfRMS Division.4om which their clerical/Group 
'D' officials are deputed, as'the case may be The mtention is not to throw 
open the tmfilled vacancies of1heEDAs of the rest of the Circle: 

I D.G., P. & T., ND, Letter No. 47/5/80-SPB-1, dated the 28th January, 1981 .1 
flow seniority. of EDits to be determined forurpose of appear-

ing in departmental examination.—With reference to the Directorate's Let- 
ter of even number, dated 20-3-1979, doubts have been raised as to hov the 
seniority of EDAs are to be deternined for the purpose of appearing in the de- 
partmental examination of Class IVfPostmen. After examining the various as- 
pects, the following decision has been taken:— 

(I) The sepiqrit of ,aipe,deinedwit' referenc to the 
date fr'1 *hich''añ dfThià1 . is 'óitiniióisb/ 4W&kin as EDA 

- 	nbriflg 
itwlicoiistitute 

a break in service and only the post-bteäk service period will, count 
for senioritj. 	. viThF. 	 •Z 

. . ' 	. . . .. 	
. ....'thji  ) 	f"'4j 1.;,4f 	4 

(ti) In case- an 'EDA,'who is'ubsequenuy appointea a Class IV, 
appears in the tt of Póstmán along with öthër IDAS, his seniority 

,bwill be 4trniiioathab&woflusl 	app9intmeut a.DA. 
-(iii)' ThWpast 

upgradation or abolition Of ,  tile' i&st1-and'wlitwa&OffeTed 
alternative aMintmqpt.WitIupne4ycjwjli bc,c t4from the 



DEPARTMI 
 

OFFICE OF THE SIJPDT. OF POST OFFICES : DARRANG DIVISION 3. 

okonipoan Exam/2005 	
Dated at TezUr, the 23012006 

Sub: Postman ExamiflabOf/ 2005 held on 09-1005 
- Declaratiol' of Results 

thfRear 9  
The flowlflQ Déaentat and outsider cndidateS av come out succeSSi In the 

Postman Examlflatjofl/2005 held on 09-10-05 and the outsiders (GDS) have been selected 
Ofl 

fitness basis for appointment in. Postman cadre In Darrang D 
seniority cum

iviSiOti. the 

ucceSS1 candidates are arranged in order of merit. 

Supdt. Of.  Post Offices, 001 
Darrang DiviSiOn :: TezPUr —784 

Co/to: 	 - 
1-2 	

The postmaster, TezPUr hO / Mangaldal 1-10 for information. 

3. -1 	
DivISIOfl3l OficeJeZPUr for Informatiofl and to arrange necessary 

to 	selected Postman as per rules and procedure. 
training the  
The SDI(P) 	p&rJ 

Charail /DheklaiUfl / Mangaldal fur information and n/a. 

The Staff BranCh.....,visionat office for Information and n/a 

9-12 The candidate coicerned 

13. 	The OC, 4 Corps Postal Unit, do 
99APO 	- 

14-16. Spare. Supçlt Of ost Office, 
Darraflg DiviI(n TezPUr - 784 001 

. 1  

4 

o U 	S 	•• 	 '.. - 

I- 

V 
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DEPARThENT OP POST 
OFFICE OF THE SUPDTO OF POST OFFTçES: DARRANG DIVISI0N;. 

	

TEZFtJR 	7C01 	 : 

No. BI-3/Postman Exarn/05 	Dated a Tezpur the 29-05 

TQ: 
* 	1 . All }1PMs 	in Darrang .r'ivisior. 

2. i\ll SDIPOs. 

Suh- 	Exoiatinfor promotion of Grcupd D(•eptl)-Qnc; 
GD3 (oUtsider) to tho. cadre o. Fostm2nQgaint tb' 
voconte of 2003- •2C04 to ,be'ieid;on. 8-10-05 
(Saturday). . 

-TLe ..ahoi.e mentioned exornnótion is scheduled to 
held on:08-IC-05 (oturdcy) for the vacanoiesof 2003 n' 2. 
You or.e:, ther'fore requested to collect and forward thppi: 
ti on  (form cnclosed) fothceli &ble candid3te of our 
Uiit. The last date,f. 	eivingô the npplications.in Djvis. 
office' 	fi'kon239_O5. Anplcations received after this 
date w1 not be entertnined. 

Whi1 foi'warding the applications the .particulDrL 
the carididats must he veri.fied-and.your recommendation shoui-
be furnised im'openly- Applicotior received without recojnencL 
will not be c)nsije.red, ' 

• 	 Two copisoi'cent passportsiZe photograph must L 
sent with the ap]4caticñ andphotographs must be attmd byyc; 

exmnoticn fee of L. 5/- should. ,  be deposited in.posb office;' 
and the recCipt (.ACG67) should be attached i \rith tIe applic3ti. 
Np money ordcr. os.examination fee. will be, accepted; 

ELIGThILITY:- 
a) Ali Group D bffic.i3is who have put in threeç3) 

• 	years regular service as un 23-9-05 can pp-. r 
in the examincticn. 

(b) El) 0ficials should complete five(5) years ser. 
as On 1-1-05. 

AGE LIM- (a) Foi GroupD ofiials there is no Pge limit i 
• 	 oearing in the examination. 

(h) El) 0ffi1als shoUld riot, be more than 50 yecr 
Age as on.'1-7-05. There is 5 years r,elaxatio'. 
SC/ST and 3.years for OBC candidate. 

•-•.' 	ji! 	' 

• 	•4•_ 	
: 	 . 	. 	 . 	 ,.,. 2/... 	- 

rd 

-p 

it 
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I Edjco 	iflC2tjofl 	-. 

ED officials who were iii service on 25-9-87 wouTh 
eligible to appear in. the examinotion without obtaining matr: 
iction. certificate. But other ED offici3S who entered in SE. 

after 25-9-8 	should he thatttculatE. 
. 	). 

VyRo_iOn..- 

• 	OC 	OBC 	SC 	ST 	Totl. 	00 	SC 	51 

1. 2003 	-- 	I 	1 	- 	- 	2 

2.2004 

\ 
:iuz 

1 2 	1 	- 	- 	 2 	- 

\ • 

•.; \ 
.S. •ç\\ 	

• 
.5 '  • 

•• SdH (J.E.Bisw3s •;S, , 

::•. 	Supclt.' 	of post 	o 
DrrQng Division'i. 

COPY 	o :- 	1. All SPMs and BPMs in Darrang Division 	. I. 
information and wide circulation. The appil 
received from any candidate should he sent 
concerfled SDIPOs who will further fc.rward t 

office. 	. 	\ 

Süpdt. of post 
.5 	 Darrong DiviSiLn 

OU 

• 

• 	

- 	5-  • 	
5. 	 • 	'S.5 	

.4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
1. 

GAUHATI BENCH AT GUWAHATI 

0. A. No. 47 of 2006. 

Sii AjitChandra Deka, 
APPLICANT. 

-Versus- 

The Union of India & Ors. 

RESPONDENTS. 

• 	 cz 
A rejoinder on behalf of the deponent above 

named: 

MOST RESPECTFULLY SHEWETH: -' 

That your humble deponent begs to state that the criteria for selection for 

filling up ofvacañcies of Postman by promotion from amongst E D A I Outsiders is not 

only on the basis of merit but also on the basis of seniority i.e., length of service. 

Departmental Rules provide that 50% of the vacancies in the cadre of Postman is to be 

recruited by promotion from among Group - D officials who qualify in the test i.e., on 

merit basis . The remaining 50% of the vacancies .are reserved for the Outsiders. One half 

of the remaining 50% vacancies will be filled up from amongst E DA on merit and the 

other half will be filled up from amongst ED A.on the basis of length of service. 

That your humble deponent begs to state that the Respondent No 10 of the 

above mentioned 0. A., i.e., Sri HarenBhuyan was selected for promotion to the post of 
Postman on the basis of seniority cum fitness i.e., on the basis of length of service who is 

junior to the deponent. As such the selection of the of the Respondent No. 10 of the 

above mentioned- 0. A. for promotion to the post of Postman is in violation of the 

Departmental Rules and also in violation of the principles of natural justice and 

administrative fair-play. 	 - 



2 

That your humble deponent begs to state that the applicant has already put 

more than fifteen years of service in the Department under the respondent authority to the 

utmost satisfaction of all the superiors and possess all the eligibility criteria for 

promotion to the post of Postman on the basis of seniority cum fitness ie., on the basis 

of length of service. 

. That the deponent begs to state that the respondent authority has picked up 

and selected Sri Haren Bhuyan, respondent No. 10 in the above mentioned 0. A. as their 

choicest candidate for promotion to the post of Postman in-spite of the fact that he is 

junior to present deponent which violates the legitimate expectation of the applicant. 

Hence it is a fit case where the Hon'ble Tribunal may interfere directing the respondent 

authority to consider the case of the deponent for promotion to the post of Postman on the -- 
basis of 

That the deponent submits that the applicalt in the above mentioned O.A. is 

senior to respondent No. 10 and hence the deponent is eligible for promotion to the post 

of Postman on the basis of seniority cum fitness as provided under the Departmental 

Rules. When promotion is by seniority subject to fitness, the senior most in the lower 

cadre will normally be promoted to the next higher post. Hence, the impugned actions of 

the respondents are illegal, arbitrary and unconstitutional. 

That your humble deponent prays before the Hon'ble Tribunal that this 

Hon'ble Tribunal may kindly be pleased to call for the records of the case and after 

perusing the records the Ho'ble Tribunal may pass such order or other orders as to this 

the Hon'ble Tribunal may deem fit and proper. 
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VERIFIFICATION 

I, Sri Ajit Chandra Deka, s/o Late Chandra Kañta Deka, G. D.. S. 

• Packer, working in Routa Sub - Post Office, Resident ôf, Viii. - Bhellapara, P.O': - 

Routa in the District .of Darrang, Assam dO hereby solemnly verify that the statements 
made in the paragraphs NQ. 1, 2 3, & 4 of the petition are true to the best of my 

• knowledge and belief and rest are my humble submissions before the Hon'ble Tribunal. 

And I put my signature on this verification on this 30 th day of, June ' 2006 at 
• Guwahati. 	 . 

SIGNATURE OF THE APPLICANT 

7' 
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From, 
S. K. Singha, Advocate 

To, 
G. Baihya, C.G.S.C., C.A.T. 

Sub: 	A rejoinder onbehaWof the applicant 

In Original Application No. 47! 2006 

Sri Ajit Chandra Deka 
Applicant 

The Union of jLndia & Ors 
Respondents 

The above mentioned rejoinder is going to be fied today 
and a copy of the same is sent for your needfiuk. Please accept ad 
acknowledge the receipt of the same. 

Yo'rs faithfiiy 

Date: 30-062006 
(S. K. Singha) 

Copy received 	 Advocate 

0. Baishya, Advocate 
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